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CEOTa^L ADMINISTMTIVE jTRBlJWnl^LirKNO:i BENCH, LIJCKNOS

T .A .NO .1531 of ! 1987.
ii

la 1 Babu ..............................................Applicant •

Versus
.1

Union of India 8. others ................ ,8esp on dents,
i)

Hon’ble Mr.Justice U.G .SrivastavapV.C,

Hon *b le Mr. K .Oba vva. A L M '
ij

(By Hon’ble Mr .Justice UX: «Srivastav3 jV XI.) 

The applicantj, who was an employee of 

Railway Administratibn, was placed under suspension

because of criminal case under section 307 IPC,
i!

against hinie The applicacit was convicted. later on,
I

the suspension order was revoked on 24oli.78 and 

the applicant was ailcfjved to resume his duties 

regularly until he ^as convicted in the trial 

by the Addl.Sessions Judge. Against the conviction 

order, the applicant filed an appeal before the 

High Court which w^s admitted and the applicant 

was released on ball vide on birfidr dated 2 .4 .84. 

Therefore, withoui an enquiry the applicant was

dismissed from service» Against the dismissal order,
i

the applicant hasj approached the tribunal contending 

that without holding an enquiry , he could not

have been dismissed and the dismissal order is in
i

violation ofArticle 311 of Constitution of India.
,1
I

There is exception in this behalf that if a person 

without enquiry ds dismissed from service on the

basis of convicliion, it is always open for the
I

tribunal to examine the adequacy of the penalty 

including the conviction and the tribunal can also
I)

remit the matter for reconsideration or by

substituion of , one of the p©i?ar!liî  provided under
if

Claase (A). Inj this case, we have looked into
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the penalty and we do not find any good ground to

interfesewith the same o jAccordingly5 this application
il

is dismissed.with th© observation that if the 

conviction of the applicant is set aside after disposa'

of the appealp it will pQ open for the applicant to
li

approach the competent tourt of law for necessary

relief to which he may ibe entitled to under lawV
... . i

No order as to costsV !

VICE CHAIRKV̂ N,

DATED? NOVEMBER 2l.l99g 
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